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The application is disposed 

of with a direction that if the 
selection 	not yet 	. over., 
the candidate of the applicant 	 19 
may be considered along with others 	 4o 

of t4 	 ri$ç 	r 49 and the suitability be adjudged, 
provided the applicant applies to 

the concerned appointing authority 

forthwith. As regards 1experience 
although it is a deisrable asset, 

STINEW it is *ntb 	left (It, the 
T 	of the appointing aut hority 

-to 	anmwiL he ouT-lt 

to take thisan ovdies pe into 
t tcL 

c onside rat ion,%while making,select ion • 

The case is thus disposed of. No costs. 

This order is passed after hearin-

Mr.D.Mohanty, learned counsel for the 
applicant and Mr.UB.Mohapatra, learne 

Addl.Standing Counsel (Central). 
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